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[Shri B. K. Gadhvi]

Members and see that they are attended by the
concerned Minstries. It hag been my practice.
Hon. Members are aware. They know that
they get replies to the points they raise. These
are sent to the respective Ministries. I do not
want to take more time of the House. With
these observations, I commend the two Bills
to the House.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I shall first put the
mot'on regarding the considerate of the
Appropriation (Vote on Account) Bill,
1989, to vote.

The question is;

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
1989-90, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 to 4 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill-

SHRI B. K. GADHVI: Sir, I beg to move:

"That the Bin be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I shall now put the
motion regarding consideration of the
Appropriation Bill, 1989, to vote.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the
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Consolidated Fund of India for the services
of the financial year 1988-89, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI B. K. GADHVI; Sir, I beg to move:
"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The House shall now
take up for consideration the Resolution, the
Appropriation (Railways) Bill, 1989, and the
Appropriation (Railways) No. 2 Bill, 1989,
together.

>

I. RESOLUTION APPROVING THE
RECOMMENDATIONS MADE
IN PARAGRAPHS 9 TO 12 OF THE
THHtTEENTH REPORT OF
RAILWAY CONVENTION COM-
MITTEE, 1985.

D. APPROPRTATION
BILL, 1989.

(RADIWAYS)

in. APPROPRIATION (RAILWAYYS)
NO. 2 BILL, 1989.

[The Vice-Chairman
Desai) in the Chair]

(Shri Jagesh

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Sir, 1 beg to
move the following Resolution:

"That this House approves the re-
commendations made in paragraphs
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Report of Railway Convention Committee,
1985, appoinetd to review the rate of dividend
payable by the Railway undertaking to
General Revenues as well as other ancillary
matters in connection with the Railway
finance and General finance which was
presented to the Parliament on the 22nd
February, 1989."

Six, by , Resolution adopted in the Lok
Sabha on 20-3-1985 and concurred in by
Rajya Sabha on 28-3-1985, the Railway
Convention Committee, 1985 was constituted
on the 21st May, 1985. Th, Committee was
appointed "to review the rate of dividend
which is at present payable by the Railway
Undertaking to General Revenues as well as
other ancillary matters in connection with the
Railway Finance vis-a-vis the General
Finance and make recommendations thereon"
for the Seventh Plan period—1985—90.

The Ministry of Railways submitted fourth
interim  memorandum  requesting  the
Committee to permit continuance of the
financial arrangements between the Railways
and the General Finance for the year 1989-90
as recommended by the Railway Convention
Committee, 1980 and as adopted for the year
1988-89 pending their final recommendation
for the Seventh Five Year Plan for which
Memoranda to the Committee have also been
submitted. = The  Railway  Convention
Committee, 1985, have since considered the
interim momorandum and have agreed to the
proposals made therein by the Ministry of
Railways, subject to retrospective adjustments
after the final recommendations of the
Committee are available in due course.

With these words, I commend the
Resolution for the consideration of the House.

Sir, I also beg to move:

"That the Bill to authorise payment and
appropriation of certain
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sums from and out of the Consolidated
Fund of India for the services of the financial
year 1989-90 for the purposes of Railways,
as passed by the Lok Sabha, be taken into
consideration.

That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India for
the services of the financial year 1988-89 for
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

The questions were proposed.

THE VICE-CHAIRMAN (SHRi JAGESH
DESAI): Now, the Resolution, the
Appropriation (Railways) Bill, 1989 and the
Appropriation (Railways) No. 2 Bill, 1989
will be discussed together. Again these have
to go to the Lok Sabha and I request that the
Members should restrict themselves to the
time allotted to them. Shri Malaviya, ten
minutes.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Sir, I will take 15 minutes.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); A little bit...

SHRI SATYA PRAKASH MALAVIYA:
I will go by your guidance, Sir.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Thank you.
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THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Mr. V. Narayana-
samy. Only ten minutes.
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SHRI V. NARAYANASAMY (Po-
ndicherry): I will not exceed the limit. Mr.
Vice-Chairman, Sir, I really congratulate the
Railway Minister for presenting surplus
Budget this year. The hon. Minister has not
only lessened the burden of the passengers,
but also he saw to it that the budget allocation
is made without bias. If you go through the
General Budget or the Railway Budget there
is no increase either in the fares or hi the tax.
This year we have seen fairly a good Budget,
both the Railway Budget and the General
Budget. Before going to the points, I would
like to say a few words about the hon.
Member, Mr. Satya Prakash Malaviya, who is
sitting in the Opposition. He said that
invitation cards have been sent only to the
Congress (I) Members.

SHRI SATYA PRAKASH MALA-VTYA:
I have not said anything about the invitations.
What I said was that at the inauguration
Congress (I) MLA presided over it.

SHRI V. NARAYANASAMY: I am
coming to your point. ¢

SHRI SATYA PRAKASH MALAVIYA,;
My point was that...

SHRI V. NARAYANASAMY: Congress
(I) MPs and Ministers have inaugurated the
function? Yes, [ am coming to that, T will take
only half-a-minute on that... (Interruptions)...
Sir, during the Janata period, from 1977—
79...

SHRI SATYA PRAKASH MALA-VTYA:
That is why they had to go within 2J years.
You don't commit the same mistake.

SHRI KAMAL MORARKA (Rajas-than).
They also want to go.

SHRI V. NARAYANASAMY: He admits
it. Then, T will go to the other aspect, that ’s,
the DMK party which i in power there.
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Let the train go on the right track.
.. (Interruptions) ...

SHRI V. NARAYANASAMY: The DMK
party is an ally of the National Front. I
think they have forgotten
about it.

SHRI T. R. BALU (Tamil Nadu): Are you
afraid of the National Front?

SHRI V. NARAYANASAMY: I do not
want any certificate from you The DMK
party which came to power, how they
behaved in the Assembly, w, all know well. 1
will not go to that aspect.

SHRI T. R. BALU; Are we discussing the
Appropriation (Railways) Bills or the State
Budget?

SHRI V. NARAYANASAMY: Within 45
days of their installation, the DMK party
completely ignored the Opposition. I want to
come to the point which has been raised by
Shri Malaviyaji who is also an ally of the
National Front. They are also not giving any
importance to the Congress (I) MPs and ML
AS in the functions held by th, non-Congress
(I) States. I want to remind him about this
thing. Just for politicising he says that the
Congres, party is ignoring the Opposition
parties. But that is not correct. Sir, whichever
party comes to power will definitely give
importance to the Opposition in their
respective places. Sir, the hon. Minister Shri
Scindia, attended several functions and gave
importance to the MPs, the MLAs and the
State Ministers of their respective States. So
that allegation need not be ther, from the other
side. Now, I would like to say something
about the performance of th, Railways over
the past two years. Th, Economic Survey
which was presented to Parliament show that
there is fallin railway traffic growth rate in the
last year when compared with 1987-88
performance. The figure shows that the traffic
was 3.8 per cent during th, first nine months of
the
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current financial year 1988-89 when
compared to the previous year, during that
period, it was 4.5 per cent and even in the
goods traffic also, the figure is comparatively
less. Thirdly, while laying the railway lines,
doubling the railway lines, renewal of the
track, when compared to the previous year,
they have achieved the target of only 46 per
cent in the envisaged target of the Seventh
Five Year Plan. Therefore, I would like to
know from the hon. Minister how they are
going to achieve the target within this period.
I am talking about renewal of railway track,
laying of new lines and doubling the lines.
You have achieved only 46 per cent target as
envisaged in the Seventh Five Year Plan that
too in the fourth year of the Plan. Within one
year how you are going to achieve the target, I
would like to know.

In electrification alone, the Railway
Ministry has performed very well. They have
exceeded the target in that regard. Even in
respect of net km. wagons per day, they have
exceeded the target for which the hon.
Minister deserves congratulations. Sir, the
hon. Minister has been saying that South has
not been neglected. Sir, since I come from
South, I will have to admit the reality.

... (Interruptions) ...

Sir as far as my State, Pondicherry, is
concerned, the train which was running from
Pondicherry to Madras, that is, the
Pondicherry Express, was there till 1983 but
thereafter it was abruptly cancelled. The
reason given by the railway officials was that
they could not earn any money out of it and
this train was running in a loss and therefore,
the train was stopped. Sir, the timings have to
be adjusted and if the Railway Ministry feel
that regular trains cannot be there from
Pondicherry to Mardas, at Villupuram, they
can have some connecting train for the
purpose of car-
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rying the passengers from Pondicherry to
Villupuram and from Villupuram to Madras.
Sir, sinc, the Railways have the necessary
infrastructure there, they can start it again. As
a result of the cancellation of this train,
passengers are suffering. The road traffic is
ther, but the road traffic could not meet the
existing demands from Pondicherry to
Madras. A representation was sent. i, every
Session, I used to ask questions this respect. I
received a reply from the Railway Minister
that it is not feasible. I would request the hon.
Minister to reconsider th, decision and try to
help Pondicherry because it is the State
capital. It is not that we alone represented, but
eve, the Lt. Governor of Pondicherry also met
the hon. Minister and therefore, I feel that the
hon. Minister will consider our request
favourably and it would benefit not only the
people of Pondicherry but it would benefit the
people of the adjoining areas also. Sir, with
one mor, point, I will conclude. There is a
tendency, not only in the Railways but in
other departments too, to spend the entire
amount allotted in the last two months, that is,
during the end of the Budget year. This trend
is continuing in all the departments and
institutions of the Central Government. The
money is paid in advance and they get the
goods at a later point of time and adjust the
Budget allocations. As far as I have observed,
40 to 60 per cent of the amount allotted to a
department is spent only at the end of th,
financial year. And the money is not spent by
planning. They spend the money on furniture,
vehicles, carpets and so many luxury items
and they forget the necessities. They are not
able to spend 40 to 60 per cent of the Budget
allocat'on in the first ten months of the year
and thev spend it within the last two months
on items like these to exhaust the fund
allocated. This trend must go not only from
the Railways bu* from other departments
also.

Because mor, time is not there, with
these words, I conclude.
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Ashis Sen. Ten minutes.

SHRI ASHIS SEN (West Bengal): Mr.
Vice-Chairman, Sir, perhaps I would not have
got the opportunity to come and talk on this
Railway Appropriation Bill. In the Rajdhani
Express by which I was travelling three days
back, about 200 kilometres from here, the
interlinking broke and the train got detached.
In a train like that, which is considered to be a
prestigious train, th. couplings broke and w,
had to wait for getting substitutes for one hour
and ten minutes. If this is the position with a
train like the Rajdhani Express, you can very
well imagine the position of other trains,
particularly, the local trains and passenger
trains. I begin with this and I request you to
permit that much extra time to me. (Interrup-
tions) .

THE V~CE-CHAIRMAN (SHRI JAGESH
DESAI): No. No. You will get nine minutes
now. (Interruptions)

SHRI ASHIS SEN. I know, Mr. Vice-
Chairman, that you are always very kind.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): W, must go according to the
schedule.

SHRI ASH"s SEN; A levy of Rs. 1000
crores has been imposed on the people. For
three years, th, amount corns to Rs. 3000
crores. In spite of that it continues to be a
deficit budget. By som, manipulations of figu-
res, th; has become a surplus budget. We do
not know after this Budget Session what more
impositions will be there both o, the freight
and passenger fares. We don not know. But
our experience is that things go on like that.
There has been an eleven per cent increase in
freight rates. And o" what goods? Fruits, coal,
edible oils, oilseeds and organ’c manure,
things of almost day-to-day necessity in rural
as well as urba, areas. Edible oils
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and coal have universal use throughout the
country.

SHRI MADHAVRAO SCINDIA; The
itemg that the "". Member has mentioned are
exempted.

SHRI ASHIS SEN. But there is 11 per cent
lev, on parcels. This 11 per cent is levied on
all items, commodities, sent by parcels. There
ig no question of freight equalisation. The
State from which I come is suffering from
non-availability of raw materials from other
States whereas raw materials from my State
go throughout the country at fixed rates with
the result that the economic development or
the industrial development of m, State a*'**
the eastern region is getting affected. There is
no talk on that point. The Government in those
States—including the Government run by the
Congress-I, Bihar—also have raised the issue
there. Sy in this Budget there is nothing at all,
whether the freight equalisation issue is going
to be reviewed and rectified or not. Nothing
has been said about like that.

Sir, you are giving a little more time, but I
don't want to take too much time.

There a,, several lines promised: Howrah-
Amta, Bargachia-Champa-danga project, i,
respect of which there is no development, no
initiation, even though it was sanctioned long
back. Only Rs. 1000 has been budgeted this
time. Similarly, We find one in the north of
West Bengal, Eklakhi-Balurghat, another lin,
sanctioned, the foundation for which was laid
in 1987. The estimate was Rs. 3.5 crores. In
order io go through that the 1989 provision is
for Rs. 1000 the Minister serious about these
lines to be constructed or not?

AN HON. MEMBER: Rs. 1000 crores?

SHRI ASHIS SEN; Rs. 1000 only. If Mr.
Soindia says it is Rs. 1000 crores I withdraw
my statement. (Inter-
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ruptions). It is rupees one thousand. The
project is for Rs. 3.5 crores.

Similarly, there is Lakshmikanta-pur-
Namkha*, in South Bengal, so much affected
by floods and other things, for which the
whole project costs Rs. 75 crores, but the
provision that has been made is for Rs. 3 cro-
res. That means he is not serious to move
about that.

Similarly, we com, to the far, far north-
eastern region: Dharampur-Kumarghat area.
If the rail link i5 not there, the State of Tripur,
will continue to be isolated from the rest °f
the country in th, manner it is today and it
will be a victim of so many vicissitudes from
various angles, it is an absolute necessity. Top
priority should be given fo, linking up Agar-
tala with that particular line.

Again, 1T come to the question of other
regions; Madras-Howrah. Now, in between
Vijayawada and Kharag-pur it is not
electrified. If trunk route, are not electrified,
quack transmission of goods and passengers,
apart from the economy that it will bring in,
will not come up. Tha requires to b, rectified
as it is throughout northern India and Western
India in that manner.

Then comes the question what about
linking up Konkan region with Bombay, a
neglected region, o, far as the Railways ,re
concerned? Atten_ tion is required. Kottayam-
Madurai, Tiichur-Guruvayur and Tellicherry*
Coimbatore lines need to be constructed i,
order to create facilities for the people of
these regions.

Another important thing. I am a
Communist and I am not interested whether
somebody goes to temple, or not. But *U the
people are not Communists. There are people
who want to travel between Varanasi and
Kan-yakumari for pilgrimage. A long-dis--
tance, fast train for this has been the demand
of people for a long time.
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THE VICE-CHAIRMAN (SHRi JA-GES
DESAI): Are all Communists atheists?

SHRI ASHTS SEN; I am not talking of all.
I am not going to the temple I was talking of
those people who go to temple. AH
Communists are not like that. There are
varieties of Communists. Some call
themselve, Communists but act differently.
That ® ? different question. Shri Kamal was
called 'Comrade' yesterday. The Finance
Minister found some special humour in it. i dg
not know why. (Interruptions).

Now, why should not the Rajdhani Express
be made an everyday train, because it is the
main, quick source of travel between Howrah
and Delhi and between Bombay and Delhi?
Why should it not be made a, every day train
instead of making it run with the exception of
one or two days in weak?

I come to the question of passenger
amenities. Now, even in an AC coach, if you
move, Sir, you will find jn some places that
you would not like to go to toilet. Now if it is
the position in an Ac coach where the people
pay a littl, more, think of passenger trains,
think of local trains where every day millions
of people commute what is the condition in
those trains. I have occasions to travel. Being
an Mp there is free travel on long distance
trains. I also move On local trains. Th, top
people, the Ministers, thos, who run the
country, do not have the time nor the occasion
nor the feeling for the commo, people to mov,
around to places in local trains and private
buses. Naturally, I feel that passenger amenity
iy an important thing which has got to be
seriously looked into.

I will not go much mor, into it. Now I com,
to m, city and the circular railway. What is
the bottleneck? Why is finance not coming? If
some space is required and if some people
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who ar. on the proposed tracks need fo be
rehabilitated, it could have been done years
back. It iy n"t being done. It is being
neglected. Just as i, Tri-pura, it is lying like
that. Just as in many areas of Kerala, it ig not
being done. I do not know why the city of
Calcutta is being deprived of that quick transit
facility as early as possible by this circular
railway. I know that you are trying to ring the
bell. Sir, don't do that please. The question of
railway is ther, and ycu are interested in it.
The type of underground railway that is there
in our country is only one city. One decade is
over. How many decades will you take to
complete it? You go by small bits of allo-
cations every year i, th, budget. It goes away
in administrative expenses i, opening tenders
and not allowing the tender-makers to go and
Set the contract and do it. By that it is not
possible that metro railway will come up. If it
is done quickly, will it not eav, th, money of
the budget and will it not be , curtailment on
the losses of the budget? Therefore, it should
be attended to. But all these things cannot be
done without the human resource.

SHRI MADHAVRAO SCINDIA; Sir, 1
hav, got copies of 14 letters which I have
writte, to the Chief Minister of West Bengal.

SHRi ASHISH SEN; Anyway, I am
thankful to him. You may write " letters. But
the bottleneck j; not with the Chief inister.
Bottleneck i else where. Human resource is
an important factor fo, that matter?

I hav, before me a, important case where
two persons, railway workers, one Vice-
President of the Daksh-i, Railway Employees'
Union, Mr. R. G. Pillai of Shoranur and
another office bearer of the Unio, wer,
removed from service for taking up the cases
of their colleagues. The, ar. the union
leaden!. They have bee, victimised
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and removed from servic, on cooked-up
charges. There is a system of Discipline and
Appeal and appeal inquiry. It has not bee,
proved, it could not b, established. Still by
manipulated inquiry proceedings, these leaders
of railway workers have been put outside
employment, 1 demand that immediate
restoration of them to their jobs should b, done
instead of going by technicalities. Her, comes
the question of throwing people out of
employment. Man, of the cases-went to the
courts. Special tribunals were set up. The
Supreme Court has already ruled out thos,
things. Except in 171 cases, in most of the eases
there has been no reinstatement. It"' covers all
th, Railways—South-East-ern, Eastern, North-
Eastern, Northern, Southern, Cental, Wester,
and South-Central Railways. Altogether only
171 people have been reinstated by virtue of the
Supreme Court order. Rest, of th, people out of
714 peopl, yet to be reinstated. There is no
valid reason fo, th, Railways. Why should they
be kept out of their job so long like this whe,
the Railways special leave petition has already
been rejected by the Supreme Court? There is
no reason for not taking them back. With thjs
type of vindictive and retaliatory approach and
attitude, if adopted by th, Railway authorities
over which th, control is of th, Minister-in-
Charge, will the huma, resource in th, Railways
come forward to help the process of
reconstructing ti;. Railway in our country? I am
making an appeal here that th, Ministe, should -
take personal interest in seeing that different
regional railways reinstate these 714 minus 171
i.e. '543. peo- ' pie immediately and that these
two friends of the Southern Railway are taken
back. The, , re Mr. R. G. Pillai and his friend
who is another office bearer of th, union. With
these words, I thank you very much, I took time
from the beginning because of delayed train. I
want to conclude here. I do n°t want to extend it
further.
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THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Shri Narreddy
Thulasi Reddy, Ten minutes please.

SHRI NARREDDY THULASI RED-
DY (Andhr, Pradesh); Mx. Vice-
Chairman, Sir, the India, Railways
hav, been playing , vital role i, the
development of th. country. Without
the development of railways there
cannot be any real progress i, the
country. Of course , ther. has been
some development but {¢ is not up to
the mark. Even here, the development
is not uniform. The policy of
the Government is to give
priority to the development of backward
areas. But this policy has not bee,
followed in the gase of some areas. Take,
fo, example, the Raya-laseema area in
Andhra Pradesh. This is one of the most
backward areas in the entire country. All
thes, years this area has been neglected.
This year also the position is th, same.

Sir, some countries are technologically
in an advanced stag, as f'r as railways are
concerned. I, thes. countries, while a
train can travel ,t a speed, of 300-400
kms. per hour, the fastest train in our
country cannot ru, at even half that
speed.

The catering facilities ar, .ot sat-
isfactory. Though th, quality o the
containers has been improved, the quality
of the food insid, these containers has not
been improved.

Misappropriation, negligent;© and
extravagance are rampant in the Indian
Railways. That is why they are not able
i® provide funds for repair of old lines,
construction of new lines, increasing the
number of wagons, carriages and
improvement bi the passenger amenities.

The exorbitant increase iri the freight
rates would indirectly to inflation. In
some long-distance trains, I think it is
necessary to provide television so that the
passengers will hav, some entertainment
and, ,t the same time, they will know
what 's happening in the world. The
condition !of the ordinary passenger
trains,
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specially, i, the cas, of second class
passengers, is deplorable. They ,re badly
in need of improvement and special
attention should be paid to this. I, regard to
punctuality, the less said the better. For
example, it has been a consant
phenomenon that the Andhra Pradesh
Express is two hours late almost every
day, This is its punctuality.

I am thankful to the hon. Minister for
introducing three new trains, between
Hyderabad and Gorakhpur, between
Secunderabad and Nizamabad and
between Ti'rupati and Varana-si. [ am also
happy that the Hydera-bad-Ahmedabad
train hag been extended uP to Rajkot and
the weekly Hyderabad-Cochin Express has
been converted into a bi-weekly train.

I take this opportunity to bring to the
notice of the hon. Minister some of th,
long-standing problems pertaining to

Andhra Pradesh, specially, to
Riayalaseema fro,, where I come. The
Bombay-Madras line has a high

traffic potential. The Janata Express
which had been  running between
Madras and Bombay for the last thirty-
five years was recently withdrawn
causing a lot of inconvenience to the
pilgrims who used to used to go to Tirupati

i, the Raya-laseema are, and to the
farmers who wused to take their
agricultural ~ produce, perishabl,

agricultural produce, to the Bombay and
Madras markets. Therefore. I  demand
the restoration of th, 13-down and 14-up
Janata Express running between
Madras Oa&k Bofmbay. The double
line work between Guntakal and
Renigunta in th, South Central Railway is
going on very very s*wly. The
Muddanur  Thermal  Project which is
i, th, Guntakal division is going to be
commissioned very shortly. After
the commencement of this project, there
w*'! Pe a *arge flow of coal rakes. So I
request the hon. Minister to speed UP thg,
flouble line work in the Guntakal
Division o* South Central Railway.

[RAJYA SABHA]

ways) No.2 Bill, 1989 396

Sir, the construction of , new broad-
gauge line between Nandyal and
Yerraguntla is a long-pending desire of
the people of Rayalasee-ma. This needs
special attention.

The electrification of Madras-Bombay
lin, needs special attention of the
Minister.

Cuddapah in Andhra Pradesh is a
district head-quarters. Ther, is need to
construct a, ove»-bridg, at Cuddapah.

Sir, Yerraguntla station in Guntakal
Division of South Central Railway caters
to the needs of commuters of proddatur,
01%. of th, big* gest business centres in
Rayalasee-ma. There are also three cement
factories at Yerraguntla and Muddanur
Thermal Project is nearer to Yerraguntla.
So I would request the hon. Minister to
have a stop for 963/964 Chenni Express
at Yerraguntla.

Tirupati is , pilgrim centre. It is highly
economical and convenient to the
pilgrims and ordinary poor passengers if
there is a passenger train between
Guntakal and Tirupati.

Sir, replacement of level crossing” at
Ka.malat>uram and Yerraguntla of
Guntakal Division by over-bridge isi a
long-pending request. I would like to draw
the attention of the Minister to this. The
Minister should be fairly generous and
rtiberal in granting these over-bridges.

The vertical height of road under-
bridge between Cuddapah ,nd Kii-
shnapufram |m Guntal Division is, hardly
3.8 metres. Consequent to this low
vertical height, buses and lorries with
loads on the top cannot negotiate thi
point. So accidents take place quite
frequently at his point, I would request
th, hon. Minister to tak. step, to increase
the height of that road under-bridge.

There has heen a long-pending demand
to provide a circular railway
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system to th, twin cities of Hyderabad
and Secunderabad. The present State
road transport service is too inadequate to
meet the demand. So, I appeal to the hon.
Minister to take up the construction work
thig year itself.

In the end, I would emphasise the need
for making rail travel safer and punctual.
I conclude ™y speech by thanking you for
giving m, this opportunity to speak, i
support the Resolution which approves
the recommendations made in paragraphs
9 to 12 of the 13th Report of the Railway
Convention Committee, 1985; regarding
the dividend payable to general
Revenues. Railway Reserve Fund,
Development Fund, Depreciation
Reserve Fund and Pension Fund.

1 also support th, Appropriation No. 1
and No. 2 Bills of 1989. Thank
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SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Mr.
Vice-Chairman, Sir, today we are
discussing the Resolution and the

Appropriation  Bill.  Sir, it is doubtful
whether we are giving importance to the
recommendations of the Railway
Convention Committee and whether this
Government is seriously  considering  the
observations and decisions of the Committee.
If you go through the record, i, few areas the
Government have come forward to accept
the recommendations (of this Committee.
Otherwise, most of the recommendations
which are more useful and fruitful for the
people, the Ministry of Railways has not come
forward to accept them. Sir, if you go
through the important issue of ongoing new
lines  project, you will find that more than 31
projects are pending for years together and in
spite of the repeated reminders and requests
from the  public, the Government has not
come forward to complete those pending lines
Not only the public, but the Railway
Convention Committee also has pressed this
issue with all  the emphasis at its command.
I would like to draw the attentio, of  the
House that the Committee had, in its earlier
report, said that the Ministry of
Railways should  pay greater attention to
completing  the ongoing railway projects
which are pending for a long time and these
projects should not b, allowed to linger on
from Plan to Plan. Take the case of the
Karur-Dindigul ~ project. ~ Sir, it was
inaugurated in 1982. S, far we have completed
one-third of the = work.  The Hon.
Minister might hav, received many  memo-
randa. I have also received a copy of the
same. Sir, all the people from the South have
been repeatedly demanding from this
Government  to allot more money. There is
hartal and bandh, everything i; going  on,
for enhancement of th, allocations and due
to our pressure and utterances "’re. Last y* the
allotment was

[RAJYA SABHA |
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Rs. 5 crores. Now, it has been de
creased to Rs. 4 crores. That is the
achievement I would like to know
from the hon. Minister as to when
he 1is going to complete these pro
jects. The  Railway Convention

Committee very clearly stated that
when . take up the new lines, we
must consider first whether we have
completed the earlier lines i, the
respective States.  The  Government is
pot giving serious consideration to
this aspect. Therefore, [ again re
quest the Minister to respect the
voice of the people and link that

area from Tuticori, to Dindigul with
a broad gauge line as early as pos
sible. At least, there must be an in

creased allocation. Then, regarding
the electrification of the trunk
routes, | am not going into it. As
stated by Mr. V. Narayanasamy,
whatever lapses were there in the
past, but as far as the Seventh Five
Yea, Plan is concerned, this Gov

ernment hag created a good record in
electrification. 1 have no difference of

opinion. But, Sir, in taking the
trunk routes, the Government is
very  particular about  Bombay-Delhi,
Calcutta-Delhi_ but it  totally  forgets
Madras-Delhi, Madras-Cailcutt, and
Madras-Bombay. The Committee has
stated that these schemes should be

taken up at least in the Seventh Five
Year Plan. These schemes should be
included if it is not possible to im

plement them. But so far, to the
best of m, knowledge, the Govern
ment has not come forward to in
clude these schemes in the Eighth
Plan itself. Therefore, 1 appeal to the
hon Minister to include the trunk
route electrification of  Madras-Cal
cutta and Madras-Bombay. Then, Sir,
one more thing. We have accepted
the recommendations j, which the
grant in lieu of passenger tax is
also Excluded. But, Sir, in the
Eighth Finance Commission's report
it has been clearly state-earlier the
amount was very meagre, less than

Rs. 13 crores. Perhaps the figure rr.Ry
be incorrect. But in the Eighth Finance

Commission's report it has
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been clearly stated that every year Rs. 95 crores
should be give, to the State in lieu of tax on
railway . passenger fares. But this fixation is
applicable only to the year 1988-89. The Eighth
Financ, Commission has not stated anything
beyond that period. So I would like to know
from the hon. Minister what th, proposal under
his consideration jg Your revenue has increased.
It is your boun-den duty to increase the grant to
the States. That has not bee, mentioned in this
'Resolution. So, I appeal to increase the grant in
lieu of tax on railway passenger fares.

»-  With these words, i conclude.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Mr. S V. Virum-bi, Five minutes.
(Interruptions)

SHRI ALADI ARUNA alias V.
ARUNACHALAM; Sir, he is making his
maiden speech.

THE VICE-CHAIRMAN (SHRI :JAGESH
DESAI); I know. That °s why instead of four
minutes, [ have given five minutes.
(Interruptions) Then, you do not speak on thi
subject. You can speak on some other * subject.

SHRI ALADI ARUNA alias V.
ARUNACHALAM; H, will tr, to finish.
Another, kindly sho,, some indulgence.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu); Mr. Vice-Chairman,
Sir, since this iy my maiden speech,
I havg. decided to address the House
in my mother tongu, in Tamil Nadu
guage. Mr. Vice-Chairman, Sir.
since It has been our long cherished
desire to see Tamil-one of the few
ancient classical languages of world-
as one of the official languages of
th's country and this being m, mai
den speech. I feel it would be in the
fitness of things to speak in Tamil
on The Appropriation (Railways)
Bill, 1989.

'English translation of  the original speech
delivered in Tamil.
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Before I speak on the Bill, I feel it is my
bounden duty t, recall the services of the
great leaders who worked for the upliftment
of the people of Tamilnadu-the State I
represent in this august House with pride, r
bow m, head in reverence to Thanthai
Periyar, the late leader of the Dravidi-an
movment and the lucifer of Tamils, who lit
the lamp of self respect in Tamilnadu. I bow
my head in reverence to the desciple of
Thant-

hai Periyar and the founder of D.M.K., our
late  lamented Dr.

Anna.

Sir, on the demise of both these [ great
leaders, when there was general fear that
Tamil nadu and thg Tamils might be
orphaned, it was 1jr. Kal-aingnar who
became the revered leader of th, Tamils.
Today, following the path shown by
Thanthai Periyar and Dr. Anna, our Dr.
Kalain-gna'r marches ahead as torch-bearer
leading the people of Tamilnadu to-dards
prosperity So I take this opportunity to salute
him in reverence. Cutting across political
affiliations I bow my head to the late leaders
of Tamilandu: Periyaravar Kamarajan,
Rajaji, Quai-de-Milleth and Pasum-| pon
Muthuramalinga Thevar, for the invaluable
services they rendered to the people of
Tamilnadu. At this stage [ wish to make one
thing very clear. I am sure you will
understand m, and agree with what I say. I
am a Tamilian by language, Dravidian by
race, and Indian by nationality. It j's my
sincere wish to put on record that my love
and respect for my language and race will
not only safeguard the unity and integrity of
the countrv but wil' go a long way in
strengthening this. Because of the paucity of
time. I don not wantt to stretch my prologue
any further.

Honble Member Mr. Aladi Aruna
who preceded me referred to Karur-
Dindugal and Madurai-Tuticorin
railway lines. When the plans were
formulated to construct these lines,
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[Shri Viduthalai Virumbi]
the estimated cost wag Rs. 42 cro-
res. But, because of the inactivity of
the Government the plans could not
be executed on time and today the
escalated cost % estimated at Rs. 144
crores. However, so far the
Government has spent only 48.51 crores.
It has to allocate 95.49 crores more. The
Hon'ble Railway ~ Minister Shri
Madhavrao Scindia, who allocated Rs. 6
crores this yea, has allocated only Rs. 4
crores for the next year. Surprisingly he
has reduced Rs. 2 crores this year. If you
keep allocating Rs. 4 crores a year it will
take roughly about (23 years more to
complete the project. Will it not raise
doubts in the minds of people, whether at
all the Government is interested in
executing thig plan. The Tamilnadu
Chamber of Commerce and Industry, to
register its protest, declared bandh and
went on fast on 14th March in Madurai
and some other places.

The Madrag Rapid Transit System
should have received due attention of the
Minister and at least Rs. 25 crores should
have been allocated. But it has received
a paltry Rs. 10 crores. There was also a
discussion on this issue between the
Hon'ble Railway Minister and Hon'ble Mr.
K.P. Kandasamy, , Minister of Tamilna-
du. I hope something fruitful will come
out of this discussion. | am also
surprised to see a conspicuous
omission of many projects m
Tamilnadu. I do not understand the
reason for this kind of neglect when it
comes to Tamilnadu. Before Inde-
pendence, the Britishers had a plan to
lay rail track from Erode to My-BOre
via Gopichettipalayam and
Sathiyamangalam. When 1 don't
find even the very name of that plan
anywhere, I wonder  whether this
plan, had (also quit India with the
Britishers. So, I request the Hon'ble
Minister to cull out the file and consider
this project with all the  care it merits.
However, I hope he would not say that he
would have sympathetic consideration
on this project
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because, he has said that the phrase 'active
consideration' has a deeper and pragmatic
sense over the phrase 'sympathetic
consideration'. There- -fore I look forward
for his active consideration. As regards the
conversion of Meter-gauge into Broad-
gauge, both Karur-Dindugal and Sa-lem-
Bangalore railway lines have remained in
dormancy over decades. Of course one
would say there is a broad-gauge line from
Salem to Bangalore via Jolarpet. But I
may tell you that this route is longer by 33
Kms. than the one via Dharma-purj and
Krishnagiri. If the Government converts
this Salem-Bangalore line via Dharmapuri
and Krishnagirf into Broad-guage there
will be two fold benefit. Firstly, the
passengers will be saving time besides
saviing money.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); Now conclude please.

SHRI T. R. BALU; Sir it is his maiden
speech. So please give him little more
time.

SHRI S. VIDUTHALAI VIRUMBI:
Kindly give me five more minutes.
Secondly, since the Govern-" ment is
committed to the policy of conservation of
energy and fuel, reduction of 33 Kms. will
mean a considerable amount of energy and
fuel conservation. So there is no reason
why the Government should not take up
this project immediately. In. spite of
strong recommendations by the Technical
experts Committee to set up Railway
Coach Factory at Karamadai in Tamilnadu
in order to minimise the cost of
production, the factory has been set up at
Kapur-thala. i am neither annoyed nor en-
vious about it. Let Kapurthala grow and
prosper. But since we are still in need of
more number of trains and coaches I only
make an appeal to the Government to set
up another factory at Karamadai in the
near future and remove the grievances of
the people of Tamilnadu. Next, I am
constrained to bring a very pertinent
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point to the notice of the Hon'ble
Minister. It has been decided to phase out
the steam locomotii/es in rapid pace.
This decision has etruck terror i, the
minds of the workers engaged in steam
locomotives for they fear retrenchment
and redundancy. I know personally the
kind of agony that hag been troubling the
minds of the workers at the workshop i,
Ponmalai in Tamilnadu. The Hon'ble
Minister Shri Madhavrao Sci-tidia would
say that there won't be retrenchment
because of this phasing out. But there i
another fear, a very genuine fear, i, the
minds of the workers that since this
phase out meang reduction of employees
stage by statg. i, the steam locomotive
workshops, their children might not get
employment opportunities there, a
privilege they otherwise enjoy. Thei,
fears can be allayed only if the Hon'ble
Minister promises to convert these
workshops into manufacturing units.

For the last 20 years there has been
persistent demand to construct a flyover
in North-Coimbatore, nut surprisingly, so
far, the Government has been
maintaining a regretable silence on this
matter. I, very hopefully, expect a
categorical reply from the Hon'ble
Minister on this issue. Next, I wish to
draw the attention of the Hon'ble Minister
to , "V recent decision of Railways to
change the timing of train without rhyme
or reason. The prestigious Grant Trunk
Express that runs between Madras and
Ne” Delhi used to reach New Delhi
around 6 AM Now it has been
rescheduled to reach New Delhi around
11 A.M. It causes lot of inconvenience to
passengers, particularly the office-goers.
So, I request the Hon'ble Minister to look
into this *™* issue necessary instructions
to put back th, train to its old schedule.

Sir, between Jolarpet and Salem there
is a railway station known as Morappur.
This is the only railway station that
connects Dharmapuri
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district to the railway network. But
it is a matter of regret that only
one or two trains stop at this station
No super-fast train stops that*. The
people of Dharmapuri feel neglect
ed. Through you Sir, 1 appeal to the
Hon'ble Minister to be sympathetic
and issue necessary directions to
stop all the passing trains ,t Mora
ppur atleast fo, a fe, minutes. As
far as freight is concerned I have ,
long list of points. But because of
the paucity of time J will refer to
just one or two: One major area
of concern is that the
movement of goods from South to other
parts of the country has considerably
reduced. Fo, this i will only blame the
Director-General of  Supplies and
Disposals.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Pleas, conclude now.
I am sorry, there is no time.

AN HONOURABLE MEMBER; Sir.
this is his maiden speech. Please give
him a few mor, minutes.

SHRI S. vmUTHALAi VIRUMBI:
Sir, I will finish in a couple of minutes.
(Interruption)

SHRI MADHAVRAO SCINDIA: Sir
the Hon'ble Member is speaking at the
speed of super-fast train, but the
translation is in the speed of goods-train.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Because "~ wants to
say everything in thigz short time.
(Interruption)

SHRI S. VIDUTHALAI VIRUMBI:
Sir, it is my open accusation that the
Director-General of Supplies and Dis-
posals does not purchase even 4 per cent
of the goods from the Southern region.
Because of this the people in the South
feel that their interest is always ignored.
If remedial measures are taken it will not
only remove this kind of ill-feelings but
will also bring a phenomenal profit to
Railways.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): You keep something
for the future also.
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SHRI S. VIDUTHALAI VIRUMBI: Sir,
I am finishing in a minute or two.

Oil has been struck in South Arcot and
Tanjore districts of Tamilnadu. High grade oil
is obtained in huge quantity from the oil wells
in these two districts. An oil refinery and two
power stations are to come up there soon. But
unfortunately these two districts are
connected to Madras only \>y meter-gauge. It
is time this line is converted into Broad-gauge
on war-footing. Till such time, super-fast
trains at good frequencies should be run
besides increasing the number of goods trains
on these lines. Indeed, I have lot of things to
say. But in deference to the Chair and because
of time constraint I don't want to refer to all
those points. I just want to quote one thing
from a popular Tamil Daily 'Dhinamani'. It is
not a pro-DMK news-paper, i do not say it is
anti-DMK either. It is said to be impartial. I
would like y** to know the reaction of this
Daily to the Railway Budget. I quote:

*'This Railway Budget has disappointed
the people of Tamilnadu. For the laying of
Broad-gauge line between Karur-Dindugal
and Madu-rai-Manjachi, the fund allocation
for the year 1989-90 has been reduced t, Rs. 4
crores as against Rs. 6 \crores this year. This
project which has been moving in turtle-pace
will be thus delayed by over 10 years. The
cost will also escalate alarmingly. For the
Madras Rapid Transit System also, the fund
allocation will be as .usual,, ty the tune of Rs.
9.85 crores In the coming year. The total esti-
mated cost of the project is Rs. 100 crores.
Unless Rs. 23 crores is allocated every year,
even the first phase of this project from
Madras-Bea”h to Ghepak cannot be completed
as per schedule. It is proposed to spend Rs. 6
crores each, for laying second railway line
between Tama-sram and Chengalpattu anH for
laying 3rd line between P'attabiram and
TWruvallur. Of the total amounj of
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Rs. 4450 crores propose” to be spent on
new construction and renovation in ‘'he
coming year, Tamilnadu gets a meagre
allocation of Rs. 26 crores. This only
reflects to step-motherly treatment of the
Government. Tamilnadu gets only one of
the 15 new express trains proposed to be
introduced. So one cannot but think that
since Congress (I) could not come to power
in Tamilnadu in the recent Assembly
election, the Congress (I) and its leader,
who toured the State 11 times, have lost all
the affections, they had for the people of
Tamilnadu overnieht."

This is what 'DINAMANTI' has to say about
the Railway Budget. So I urge upon the
Hon'ble Minister to remove this disparity
and allocate more funds for Tamilnadu so
that the people there, do not feel that they
are being ignored. I hope he will reconsider
the projects pertaining to Tamilnadu and
fulfil the wishes of the people.

1 thank the Hon'ble Vice-Chairman for
having given me more time.

Y O WwIW AT 0 S,
G IegAaraia | T SO0t #5797
fr Zwe wiaw w5 fOE Foaw
F ¥n o wfenr m®r v faa
ST | § mWr #73Ew 9% 5h7
ar, =@ w0 I wf T
? SafF IG5 W5 |15 Gf9 T §

st §@w T grIy ;. O wiQaT
ganr  feeargy. | (wmaww) a6
FzaT  § HUET TIE |

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): i will check up.

SHRI SATYA PRAKASH MALA-VIYA:
It means assurances by the Chair are not
being implemented.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Some copies have been received.
One of our officers has gone to check up the
position. I will find out and let you know.
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SHRI SUKOMAL, SEN (West Ben-
gal): Everytime the Chairman gives
the assurance, we find

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I have told you 6ome copies have
come. About that one of our officers has gone
to check up.

Now, Mr. Sourendra Bhattacharjee.

PROF. SOURENDRA BHATTA
CHARJEE (West Bengal): 1 have just
been told that after some time, copies
will be available.............

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): You speak on Railways. I will tell
you the position. Hundred copies of the final
report are being made available within a short
time.

PROF c¢. LAKSHMANNA (Andhra
P'radesh): When?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Today. Hundred copies will be
available within a short period.

PROF. SOURENDRA BHATTA-
CHARIEE: Since the report may be available
shortly, let me deal with what is at hand,
meaning the Appropriation (Railways) Bill.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): And within five minutes.

PROF. SOURENDRA BHATTA-
CHARIEE: I will try my best, since it is not
my maiden speech, and I will confine myself
within the time.

ot § TAQEY T A TN
AT WIAAT a9 qe a2 a)

PROF. SOURENDRA  BHATTA-
CHARJEE: The Railway Minister
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presented a budget without following the most
unpopular path, that is, increasing passenger
fare. But in other way, it took much more. It
was socialised, so to say. There was increase
of 11 per cent in freight ; charges with very
limited—niggardly, as they say—exemption.
That is one part of it. The other part is, at least
so it seems to me, that since there was no
increase in the passenger fare, the question of
passenger amenities remains absent, save and
except perhaps, that close-circuit T.V. sets
were provided at some stations. As the
Minister told in his reply to my Un-starred
Question, the Railways had to incur ng
expenses on this account, though no end to the
inconvenience of the passengers. But so far as
other amenities are concerned, will the
amenities be at others' cost? Will that be the
motto of the Railways? I do not know Let the
hon. Minister shed more light on this aspect of
the matter.

In regard to certain projects which
were, or at least, which seemed to
have been, cleared earlier, the position
has been ver, strange. Hon. Member,
Shri Ashis Sen, pointed out about the
Eklakhi-Balurghat  project. Only
Rs. 1,000 remains as allotment. What will be
done with this amount? This is one thing.
Then, there is the question of Budget Budget-
Namkhana line and the Contai-Digha
connection. All these projects in West Bengal
have eithe, been totally neglected or only
some farcial allotments have been made. I
would expect the hon. Minister ty have a fresh
look into these matters. All these lines are
very vital not only for the people of the area
but for the the economy of the area as well.

Then, regarding the circular railway and
the metro railway. The allotment i such that
there has been tremendous cost escalation.
Further escalation is inevitable if the
Government and the Railways are not
mindful of the expe-
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[Prof. Sourendra Bhattacharjee] ditious
completion of these projects which ar, vital
not only for Calcutta but for the entire
metropolitan area as well.

Since the time is very short, I would end by
making two or three more points. I had
occasion to draw  the attention of the Minister
to the withdrawal of the train running to North
Bengal and a portion of Assam—the Janata
Express. Th, reply that I got was that it was
really a readjustment. (Interruptions), and
thert? is ny complaint from the area. I
personally went to the North Bengal areas and
a portion of Murshidabad and Burdwan
Districts.  Th, absence of this train is felt
very much by the people of these areas.
Earlier, my friend from Andhra Pradesh
referred to the withdrawal (f the Madras-
Bombay Janata Express. If the Janata Express
is not to be restored, at least, an additional train
between Calcutta and North Bengal
should be introduced to mitigate the hardship,
the suffering felt by the people of this area
which has long been neglected. Regarding
(Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Prof. Lakshmanna, p'ease sit down.

PROF. C. LAKSHMANNA: He can stop
for one minute.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Only two minutes ar, left.
(Interruption”™. Let him complete his speech.

PROF. C. LAKSHMANNA: It is a
question of privilege I am raising.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): How can you raise a question of
privilege when a speech is going on? I am not
allowing you. (Interruptions). Let him
complete Ris speech.  (Interruptions). 1 am

not

Commission Report 428

allowing you.
minutes?

Can you not wait for two

PROF. C. LAKSHMANA: We have
waited for two days.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I a, not allowing you. Please sit
down. I have told you several times.
(Inteiruptions).

PROF. C. LAKSHMANNA: 1 have been
making an appeal...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Prof. Bhattacharjee, please g, on.

PROF. SOURENDRA BHATTA
CHARJEE: I am not grudging the
Shatabdi  Express. But 1 have one
point in regard t, th; speed
of the Rajdhani Express.

It is now 17 hours instead of original 14J
hours. I would like to the Minister kindly to
examine whether its running tim. can be
shortened and reduced.

There is one more thing. It iy our
experience, coming from Calcutta to Delhi,
that a particular portion of the track between
Allahabad and Kanpur is fraught with some
danger, it seems. Derailments and other things
are very frequent on this route. I request th,
hon. Minister to kindly examine why this
particular area has been witnessing these
unusual happenings for a long time.

Thank you.

RE. SUPPLY OF COPIES OF THAKKAR
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PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-Chairman, yesterday and
today, the Chairman, the Deputy Chairman
and the Vice-Chair, men in the House have
been continuously assuring us that the
Members will get all that has been laid on the
Table of the House. After having waited for
two days, what I have got today is this  so-
called final report



